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IN THE COURT OF THE DISTRICT JUDGE :: TINSUKIA 

District:    Tinsukia 

Present:    Sri C. Das, 

                District Judge, 

                Tinsukia 

 

Title Suit (M) Case No. 39 of 2021         

   

Sri Janak Raj Khound, 

S/o Sri Dhiren Khound, 

R/o Dergaon Town, 

P.O. & P.S.  Dergaon, 

District: Golaghat (Assam)………………….…Petitioner No.1 

-  And -  

Smti Puja Chakraborty, 

D/o Sri Biplob Chakraborty, 

R/o Nau-pukhuri, Patia Pather, 

P.O., P.S. & Dist. Tinsukia (Assam)…………Petitioner No.2 

 



2 

                                                      

Appearance: 

 Smti A. Poddar (Agarwal), 

 Advocate………………………………...For the Petitioners 

 

Date of Hearing   :   07.09.2021 

Date of Judgment     :   16.09.2021 

   

   JUDGMENT AND ORDER 

 

1. This is a petition u/s. 28(1) of the Special Marriage Act, 

1954, filed by the petitioner No.1/husband; Sri Janak Raj 

Khound and the petitioner No.2/wife; Smti Puja Chakraborty, 

praying for dissolution of their marriage by way of a decree 

of divorce.  

 

2. It is contended inter-alias by the petitioners that the 

petitioner No.1 and the petitioner No.2 are husband and wife 

respectively and their marriage was performed under Special 

Marriage Act before the Marriage Officer, Tinsukia on 

24.06.2016.  Since the day of their marriage, both the 

petitioners have been living separately and their marriage 

has not yet been consummated due to lack of mutual love, 
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respect and compatibility, which is the essence of an 

everlasting happy marital relationship. Further, due to 

differences of thoughts, temperament and increasing 

incompatibility, the petitioners have not been able to live 

together since the day of their marriage and have failed to 

adjust themselves as husband and wife.  Efforts and 

attempts were made by their mutual friends and relatives for 

resumption of their marital relationship, but all went in vain. 

Hence, the petitioners have mutually agreed and decided 

that there is no point for continuance of the marital 

relationship and have further agreed to dissolve their 

marriage by a decree of divorce on mutual consent on 

03.02.2021.     It is further agreed that the petitioner No.2 

has no claim of any permanent alimony or maintenance 

against the petitioner No.1. Hence, they have filed the 

instant petition, praying for dissolution of their marriage by 

way of mutual consent. 

 

3. After filing of the instant petition, both the petitioners 

were allowed six months, cooling off period time, for 

reconciliation.  In the mean time, due to Covid-19 pandemic, 

petitioners could not appear and accordingly, further time 

was allowed.  On 7.9.2021, both the petitioners appeared 

before the court and filed a petition jointly being 
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No.2721/2021, stating inter-alias that their marriage is 

irretrievably broken down and there is no chance of any 

reconciliation between them and as such, their marriage 

may be dissolved accordingly.  They have also stated that 

they have no claim against each other. 

 

4. I have heard the learned counsel for the petitioners. I 

have also, heard the petitioners-in-person. On being asked, 

both the petitioners specifically stated that their marriage 

has been irretrievably broken down and there is no 

possibility of any reconciliation between them and as such, 

their marriage may be dissolved immediately.   

 

5. It appears that both the petitioners solemnized the 

marriage under Special Marriage Act as per marriage 

certificate vide Ext.1 and both of them spent more than one 

year by living separately from each other. After going 

through the materials available on the record and having 

heard both the petitioners-in-person and their counsel, I am 

of the view that the marriage between the petitioners is 

irretrievably broken down, without possibility of any 

reconciliation. Asking them to live together by reconciling 



5 

                                                      

their differences would amount to put them up in the same 

agony from which they want to come out.  It is also, seen 

that both the petitioners are young persons, having long 

future ahead. 

 

6. Considering all the aspects of the case, I am of the 

view that the prayer of the petitioners deserves to be 

allowed for divorce.  Accordingly, the marriage between the 

petitioners, namely; Sri Janak Raj Khound and Smti Puja 

Chakraborty is hereby, dissolved by way of mutual consent.  

Issue precept accordingly. 

 

7. Prepare a decree accordingly. The suit is accordingly 

disposed of.  

 

8. Given under the hand and seal of this Court on this 

16th day of September, 2021. 

 

Dictated & corrected by : 

 

           (C. Das) 
      District Judge     District Judge 

 Tinsukia                Tinsukia 



6 

                                                      

 

          

 


